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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH :

DATE: 17.1.1990
.PRESENT |
HON*'BLE SHRI S. P. MUKERJI, VICE CHAIRMAN _
.

HON 'BLE 'SHRI N. DHARMADAN, JUDICIAL MEMBER

Oe.A. 256/89

P. Reghunathan . Applicant

Vse.

1. Director Genefal, _
All India Radio, Pafliament Street,
New Delhi '

2. Station Engineer,
- All India Radio, Calicut and

3. T. Gangadharan Nair,

Studio Attendant,

HON 'BLE SHRI S. P. MUKERJI, VICE CHAIRMAN

The short point in this application filed by

All India Radio, Calicut : - Respondents
' M/S. K. P. Dand@pani & | ' Counsel for
Ke Jaju Babu . ‘ : the applicant
' Mr. Thomas John, ACGSC | " Counsel for
‘ ‘ . , R-1 & 2
ORDER

the applicant who is a member of the Scheduled Caste

is that when the applicant had been promoted as

‘Studio Guard on 30.10.1982 on an ad hoc basis,

Respondent No. 3 who was promoted as Studio Guard

although on a regular basis on 1.7.1985 along with

the applicant should not have been allowed to

supercéde him for promotion to the post of Studio
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Attendante The Respondent_ﬁo. 3 was promoted as
Studivattendant on 30;5.1989. vThe applicant was
promoted as Studio Attendant on 3.8,1989;
26 .'During the course of‘the afgument, the learned
godnSel'for the réspéndents indicatéd that respondent
No. 3 hasfSinée retired on 30.9.1989 and accordingly
he does not’ in any way stand in the way of further
promotion of the applicant. The learned counsel for
the applica?£ however urges that the aﬁplicéntfsifurther
chénces of.prOmbtion ﬁay nof b;‘géoparﬁfised'by his‘

. Gilendomk
later appointment as Studio Sgem&yin spite of the fact
that he should{have been appointed as a Studio @EBwd Oliuntomb:

[ 3
much earlier.

C 36 Considering the ébﬁSpectus and facts and circumstances

of the case, we feel that since the applicant was

appointed as a Studio Guard although on ad hoc basis

o , o . '
against reserved wvacancy on 30.10.1982)for further
Q & - . .

promotion to the post 6f Studio Attendant which is on

/

the basis of seniority, his claim should not’ have been
overlooked while promoting Respondent No. 3 Qaaaﬁf?guéar
Clfermdomb \ A
krsd® as Studio Guwadard. We therefore close this application
6 & ’
with the direction that the applicant should be deemed to

have been noticnally promoted as Studic Attendant w.e.f.
30.3.1989 when Respondent NoO. 3 was so promotea,mithOut

any arrears of pay and allowances.



-3 -

4. There will be no order as to costse.

, . . 17.1-40
(N. Dharmadan) ] (S. P. Mukerji)
Judicial Member ' Vice Chairman
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